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1930. SHRI R. L. BHATIA: Will 
'the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that the reo-
~  heavy rains in Punjab have 
dam3ged the wheat crop at many 
places; 

• (b) if so, whether any assessment 
()f the damage caused has been made; 
:and 

(c) the steps taken to prever.t t.he 
\nticipated bumper crops from any 
major damage? 

t THE MINISTER OF STATE IK THE 
MINISTRY OF AGRICULTURE AND 
RUBAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) to (c). It 
is a fact that the recent heavy ,'ains 
in PUnjab have damaged the wheat 
'cr::Jp, but such damage is confined tc 
an area of about 93,000 hectares cut 
.of a total of about 28 lakhs hectares 
of wheat area in Punjab. The Pun-
jab Government has organised a spc-
• cial girdawari for the assessment of 
the precise damage with a view to 
providing relief on the scale appmved 
by the State Government. 

Protection 01 Monnments 

• 1931. SHRI R'. L. BHATIA: Will the 
Minister of EDUCATION AND SO-
'CIAL WELFARE be pleased to state: 

• (a) whether it is a fact that the 
Archaeological Survey of India is itt 
present protecting less than a fourth 
'Of the 15.000 known monuments of 
artistic and historical importance in 
the country; 

(b) whether the States are not al-
lotting adequate funds or taking ['are 
resulting in the decay of the monu-
~  and innumerable precious id"ls 
and carvings being removed over the 
"Years and ~  ofT to the Wf!st; 
and 

(c) whether GoveTnment have at 
any time considered the expediency dt 
enlisting the aid of interested private 
concerns just like the trust looking 
after the Meenakshi Temple? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) The Central G0-
vernment is responsible for the main-
tenance of only such ancient and 
historical monuments and archaeolo-
gical sites and remains as have been 
declared to be of national importance 
under the Ancient Monuments and 
Archaeological Sites and Remains 
Act, 1958 (24 of 1958), their number 
is 3477. 

(b) Maintenance of the ancient and 
historical monuments other than those 
declared to be of national importance 
and protected under the relevant 
State la\\"8 is the responsibility of the 
respective State Governments. Neces-
sary measures are taken under the 
Antiquities and Art Treasures Act, 
1972 for preventing fraudulent deal-
ings in and smuggling of antiquities. 

(c) No, Sir . 
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